
     
  

      

      
 

        

     
    

  

     
  

   
   

    

     
      

       
         

       

            

    

   

  

  

           
        

        

          

           

     

             

         

        



         

  

       

         

           

 

       

     

         
     

          

            

            

                

          

         

        

 

               

             

             

          

          

             

           

           

             

            

              

            

            



             

              

       

               

             

          

  
             

           

            

                

 

              

           

            

            

             

              

            

          

             

       

               

             

           

             

  

             

          

               

             

             

 



            

            

            

               

       

                

              

           

 

               

          

            

           

           

           

           

             

           

          

             

           

       

             

           

         

           

           

              

           



simultaneously be served to the Applicant Company, failing which, it shall be

presumed that the authorities have no representations to make on the proposal.

17. The Applicant Company is also directed to serve notice along with copy of

scheme upon Official Liquidator. M/s. R. N. More & Associates, Chartered

Accountants are appointed to assist the Official Liquidator to scrutinize books of

accounts of the Applicant Company for the last 5 years. The fees of the

Chartered Accountant is fixed at Rs. 30,000/- .

18. Applicant Company to file affidavit of service in the Registry proving dispatch of

notices upon shareholders, Un-Secured Creditors, notices to Regulatory

authorities as stated in clause 16 above and publication of notice in newspapers.

r u..B. S.V. Prakash (Judicial)

V. Nallasenapthy, Member (Technical)
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